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PRINCIPAL BENCH, NEW DELHI 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL Expiny Date 25-02-2030 

ORIGINAL APPLICATION NO. 1262/2024 

IN THE MATTER OF: 

Shankar Lal Lakhade & Ors. 

State of Madhya Pradesh & Ors. 

V. 

OTAR 
NIKIL KUHAR GAUTAM 

hereby solemnly affirm and state as under: 

BALAGHAT(M.P.) 
Reg.No.-43891/2025 

..APPLICANT 

Govt. OF INDIA 

NIKHIL KUAR GÁUTAM 
OVOCTE NOTARY 
GALAC:AT P) tNDA 

...RESPONDENTS 

AFFIDAVIT ON BEHALE OF RESPONDENT NO. 2 (DIRECTOR 
MINING AND GEOLOGY, GOVERNMENT OF MADHYA PRADESH) 
& RESPONDENT NO. 4 (DISTRICT MAGISTRATE BALAGHAT) 

I, R.K. Khatarkar, s/o G.D. Khatarkar, aged about 55 years, presently working 
As Mining Officer At Collector Office Mining Section Balaghat (M.P), do 

1. That I am the officer-in-charge of the present case on behalf of the 

Respondent no. 1, i.e., the State of Madhya Pradesh, and as such, I am 

fully conversant with the facts and circumstances of this case. 

CANÑCELÍED CEE c­LLCELLED 
NOT:IAL 

NOTA 

NOAL 

NQTARLAL 

NOTARIAL 

2. The present original application was registered by this Hon'ble Tribunal 

in exercise of its suo-moto jurisdiction. The present application isà 
concerning the illegal sand mining in village Chicholi in river 

Bawanthadi in Madhya Pradesh. This Hon'ble Tribunal had constituted a 

NOTARIAL 

NOTARIAL 
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Joint Committee with Central Pollution 
Control Board being the nodal 

agency. 

3. The Joint Committee had submitted its report on 23.12.2024, where in the 

Joint Committee had made a general 
observation that as per the sarpanch 

of the Sarpanch of Village Chicholi, the illegal sand mining was being 

Govt 

done Maharashtra side of the river Bawanthadi. A copy of the letter to the 

Same was part of the JointCommittee Report in Annexure A. 

4. The Joint Committee had also made observations regarding the geo 

cOordinates given in the Mining Plan and the geo-coordinates of the 

pillars found at the mining site. The Joint Committee observed that the 

erected mine pillars did not match the coordinates mentioned in the 

mining plan. 

5. At the outset, it is submitted that the GPS coordinates mentioned in the 

mining plan correspond to the actual mining area. During the demarcation 

of the mining site, it was found that there was no excavation found 

outside the mining area. However, after some time a spot inspection was 

conducted where it was found that there were 4 tractor trolleys involved 

in excavation outside the boundary wall and were involved in illegal 

transportation. Against the violators, the answering Respondent had 

9ARjstered 
NIKHIL KUMAR GAUTAM 

BALAGHAT (M.reffeot, a letter was also issued to the Madhya Pradesh Pollution Control 
Reg.No.-43891 /2025 

Expiry Date 25-02-2030/ 

cases and also imposed a penalty of Rs. 7,98,750/-. To this 

Board, which has been annexed here with as Annexure R-1/1. 
OF INDI 

NIKHIL KUMAR GAUTAM 
ADVOCATE & NOTARY 

ALAGHAT (M P) INDIA 
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6. It is submitted that the answering Respondent has also constituted a 

District Task Force Committee for District Balaghat, Madhya Pradesh. 

The issue regarding mining in village Chicholi was taken into 

consideration and actions were take to stop any illegal excavation in 

Bawanthadi River. A coDy of the District Task Force Proceeding dated 

30.12.2024 is annexed here with and marked as Annexure R-1/2. 

I. That, the Answering Respondent humbly craves the leave of this Hon"ble 

Tribunal to adduce additional facts by way of additional affidavit as may 

be deemed necessary for the proper adjudication of the instant application 

by this Hon'ble Tribunal. 

VERIFICATION: 

I, the deponent named above, do hereby verify that the contents of the above 

affidavit are believed to be true and correct on the basis of the information 

derived from the record of the case and nothing material has been concealed 

there from. 

Verified at on this 20 day of May, 2025 at 

OTAR 
NIYHIL KUMAR GAUTAM 

BALAGHAT (M.P.) 
Reg.No.-43891 /2025 

Expiry Date 25-02-2030 

GOVT. OF NO. 

CERTIFICATION 

Hence l attestea t!. 
signature in my office ai 

DEPONENT\ 

balaghal 
INIKHIL KUMAR GALSTAM,Notary Balaghat beire 

empowered by Notaries Acd.19E2 snd the rule made this 
under in the year 1955 here cattu that the document 
have being reac cve: ti} 2igrstood the contents 
of this documenis the" *, cffixed thum!: 

impression on this io twitnesse: 

Scal anc 

Balaghat (M.P 
Date-.29lsl2 

2o.ls2r 

DEPONENT 
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